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SHRI VISHNU MODI: Mr. Speaker, 
Sir. you . have listened to the reply given 
by tbe hOD •. Minister. It took them Ii 
years 'to decide whether it was a case .of 
violation or not and whether. a show 
cause notice could be served or not. At 
tbe same time, I would like to know 
whether they imported the' drug at a 
hi.her price from thei~ princi pa I ? They 
had imported it at a much h~gher price than 
what was prevailing in the inlernatiollal 
market. They did so because they were to 
transfer the money. I want to know 
whether the hon. Minister is aware of it 
and if so, the reasons therefor? 

[English] 

SHRI R.K. JAICHANDRA SINGH: 
Tbe difficulty is that this particular drug 
iJ being manufactured only by one com-
pany in the world. Whether they purchase 
tbe drug from their principal company or 
.nothet company it is very difficult to find 
out.· We have tried to find out, but since 
it is manufactured only by one company, 
we are not in a position to find out. 

SH~I P. KOLANDAIVELU : Oxyfe-
drine and other life saving drugs are being 
produced according to the licence being 
issued by the Central Government. If there 
i_ any violation, you are taking action. I 
appreciate the Government for action 
taken against soine of the companies. At 
the same time, I would like to bring it to 
the notice of the Government that the 
Indian Drugs and Ph.armaceuticals Ltd. at 
Madras bas been closed sine die, and 
four thousand employees are out of job. 
This is a company whice is managed by 
the Central Government and they arc 
producing cheapest drugs used for the 
poor and down-trodden. I would like . to know whether. any action has been 
taken by the Government in order to 
open the factory and give employment to 
four thousand employees. . 

SHRI R. K. JAICHANDRA SINGH: 
Though this question would need a sep-
arate notice. I can inform the hon. 
Member that we are taking up the pre-
paration of rehabilitation plan' of an the 
lye dru, Compauics under the Ministry 

or Industry t includiftl IDPL. R.ePOrt. 
about some of them have already b.een 
submitted. The report about IDPL J. 
expected D~xt month. J have liven them 
the deadline of 1st June. We expect that 
the report . on the ·complete rebabUitatio·D 
would come some time in June and I can 
assure the hon Member tbat the IDPL 
Madras would not be cYosed down. 

Compulsory 1 DspectioD of eooklaaa •• 
connection. to ensure •• fel, 

*856, SHRIMATI KISHORI SINHA: 
SHRI JAGANNATH 
PATTNAIK: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) whether Government propose to 
provide for compulsory inspection of 
cooking gas connections to ensure safety 
of women who happen to be the victims of 
gas explosions in kitchens; . 

(b) whether gas distributors have train-
ed people to install and check iaS· conn. 
ections; 

(c) whether several distributors em-
ploy iJliterate personnel to distribute 
cylinders and connect these although they 
have no training in safety measures; and 

(d) if so, the steps proposed to be 
taken to correct the present system? 

THE MINISTER OF STATE Of 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) No, Sir. 

(b) to (d) LPG distributors of the oil 
marketing companies are under instru· 
ctions to ensure that deJiverymen and 
mechanics employed by tbem are ade-
quately trained to do tbeir Job in a laf. 
and compet~nt manner. 

SHRIMATI KISHO)tI SINHA: Mr. 
Speaker Sir, I wC?uld like to know from 
the bon. Minister whether tb. GOV.fD-
ment bave any arraDI.ment to check 



whether t.be instructions of the Govern-
ment have been carried, out or not. 

saRI CHANDRA SHEKHAR 
SINGH: There is regular checking to 
ensure that the instructions given by, the 
Government a~d Oil Compa,~ies are ad-
hered to. Distributors are obliged. under 
the agreement. to maintain trained me .. 
chanics for installation work and repair 
work and make a~ailable free technical 
advice to the customers', The training 
has to be of'standard,) laid down by the 
marketing companies. The companies 
'also conduct training courses for th':m 
and there are regular checks to see that 
these mechanics are trained to get the 
desired standards. 

SHRIMATI KISHORI SINHA: I 
would like to know whether the Govern-
ment has received aoy complainl~ that the 
pin-type valve cylinders are un-;afe be-
cause,the pin tends to come off, leading 
to leakage. At the same time, I would 
also like to know from (he hon. 'Minister 
whether the Government are aware that 
sub-standard LPG cylinders are in cir-
culation and whether [S [ (f ndian Stand-
ards Institution) marking is compulsory 
for the LPG cylinders. ,If not. does the 
Government propose to make it com-
pulsory so as to prevenl hectllh hazards? 

SHRI C,HANDRA SHEKHAR 
SINGH: Sir, with the introduction of 
self-closing valve5 and click"on regu'atofS, 
it is now very simple and easy for house. 
wives to connect the LPG cylinders to the 
stoves. As far as the question whether 
lSI standards ure being adhered to or not 
is concerned, the LPG cylinders are pro-
cured by the oil companies from the 
cyhnder-manufacturing units after the 
quality of the cylinders is appro, ed by 
the lSI and the Chief ControJler of the 
Explosives. In the bottling plant also, 
Le. at the filling end, care is taken to see 
that lSI standard cylinders are utilised. 
Also, the cylinders are given a water, bath 
to detect any leakage. By these methods, 
we are trying to ensure that these aed .. 
dents do not occur. But it has been seen 
that accidents bave occurred because of 
careless handling and bad maintenance at 
the end of the customers. I would like to 
inform the House that Government is 

considering the constitution of a CO.mml-
ttce beaded by a leadins public ftaute to 
fook into this question 10 all its aspecta 
and suggest measures t'o ensure that these 
accidents are minimised and the most 
rigorous standards are adhered 'to. 

(Interruptions) 

Safeguard io P.lmyr. tap ping oceupatl,. ' 

*857. SHRI N. DENNIS: Will tho 
Minister of INDUSTRY be pleased to 
state : 

(a) the steps .aken by Government to 
safeguard the Palmyra tapping occupation 
from deterioration; and 

(b) whether Government wouJd come 
, forward t (i protect'the persons' engaged in 
Palmyra jaggery production and connect-
ed subsidiary occupatipns with subsidies 
and loans for, purchasing utensils and fir ... 
wood for the same? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) and (b) A statement ia 
given below •. 

Statement 

(a) and (b) Khadi and ViJlage Indus-
tries Commission encourages artisans en-
gaged in Palmyra Tapping occuption to 
torm Co-opera tives and Federations. It 
provides them financial assistance on 
concessional term~ such as for Capital Ex~ 
penditure ror tooJs, equipment machines, 
worksheds, etc. 1 t also provides them 
Working Capital for production and sale 
as per the prescribed norms. This also 
covers expenditure on ,firewood. Tho 
loan paid for working capita) are repaya" 
ble ill S years whereas capital expenditure 
loans arc r~payable in SilO years depend. 
ing upon the nature or assets. Tbe Joans 
carry interest at 4% only. 

The product. of tbis industry are 0.0-
joyins exemption from income.t.~. and 
excise. KVle also provides Sbare Capl-
lai Loans to the artisans and members of 
the societies to enhance tbeir ,borrowina 
power apart from provirun. capital lot-
mation Joans to re,iltertd i .. tJtud •••• 




